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DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 3(1) AND 4 READ WITH REGULATIONS 13(4), 14(3) AND 15(2) OF SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, (“SEBI (SAST)

REGULATIONS, 2011") FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

CUPID BREWERIES AND DISTILLERIES LTD

Registered Office Address: Block No. 2, Parekh Nagar, Nr. BMC Hosy

OPEN OFFER FOR ACQUISITION OF UP T0 9,60,000" [NINE LAKH SIXTY THOUSAND) FULLY PAID-UP EQUITY SHARES
OF FACE VALUE OF ¥ 10/ (RUPEES TEN ONLY) EACH (“EQUITY SHARES™), REPHESEN'IINE 100% (ONE HUMDREB

(Formerly Known Cupid Trades and Fina ce Limited)

Corporate Identification Humber: L11010MH1985PL
al, § V Road, Kandivall (West), Wumbal - 400057, Manaras

ol T o the Target Compariy,

PERCENT) OF THE EXISTING PUBLIC SHAREHOLDING OF i
KNOWH AS CUPID TRADES AND FINANCE LIMITED) (“TARGET COMPANY™), ON AFULLY EHRIMII.I.I

) The Acquirers along it tha PAC do ot hokdang sharesin e Targel Compasy.
i) Th )

VENKATACHALAM PRASAD ("ACOUIRER 1) AND RODRIGUES BHAGVANDAS LILY ("ACOUIRER 2°) (HEREINAFTER
ACOUIRER 1 AND ACUIRER: 2 COLLECTIVELY REFERRED T0 AS “ACOUIRERS") TOGETHER WITH ERRAMILLI RISHAR
(*PERSON ACTING IN CONCERT" DR “PAC"), FROM THE PUBLIC S LDERS (AS DEFINED BELOW) OF THE
‘TARGET COMPANY, PURSUANT T0 ANDIN COMPLIANCE WITH REGULATIONS 3(1) AND 4 READ WITH REGULATIONS 13,
14 AND 15(1) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACOUISITION DF SHARES AND
‘TAKEOVERS) REGULATIONS, 2011, AS AMENDED (*SEBI (SAST) REGULATIONS, 2011") {*OFFER"OR “OPEN OFFER"),

*Public Shareholders hold 960,000 (Ning Lakh Sty Thousand) Equily Shares. Howewar, 26% (iwenty six percent) of ihe

Reguiations, 2011

i) The Acguires, along with the PAC undertake that furter Equ
e Offer Patod, thy 1 ifor 96 Stack Exchisnga s he Trget Gomgary wthin 24 (wanty-lour) s of such
acquisitions,

136/
; Tel, No.: +01-8097894999; Email: e

iidalcabey.com; Website: www.cupidalcobev.com

BACKGROUNDTO THE OFFER:

Thi Ofr 5. ggere fer beiog g by s Actss the PAC, in comp
witt Regulation 15 13(2}(g) of the SEBI (SAST) Regulations, 2011, to the Pubic Sh
Targel Gompany, to acquire upito-9,50,000° (Nine Lakh Sixy Thousand) Equlty Shares offaca value of 2 101 (Rupaes
Ten only) each (“Gifer Shares'}, represeating 100% (ne Hundrad Pescent) shareholing of he Existing Vaoting Share
capital of the Target Company (*Offer Size”}, at an offer gca of 70/~ {Rupdes Saventy only), inclusive of an interest
@10% (fen pescent) per anvum (ot delay i miking s uﬂev) i 105 Fupass T ol pr Eqty St [ O
Pric’) s DPS and 1o b fer 'LoF)

1) and dread
bolders of the

S T i i Al i o S af El S Bl iy i i i
ofthe Te il the spiry of the Tendesing

Requiatian

Emerging Voting Share Capital (defined. existing Hence the
o as 160"

THIS DETAILED PUBLIC STATEMENT ("DPS’) IS IEIME ISSUED BY SAFFRON CAPITAL ADVISORS PHI\M‘IE LIMITED

i MMMGERT‘OTNE UPEH OFFER" OR “MANAGER"), FOI PAC, TO THE

b ABOUTTHE SELLERS: -
Detals o A
and \snemn ade prsuant o  Prfeenia e o Equty Snaes, scuance o Equy shares pursuant to comerson of

ILIC SHAREHOLOERS (AS DEFINED BELOW) OF THE TRRGET COMPANY, Punsum‘rmnuu mvuumnuc!wnn
MEULMBNS 3(1) AND 4 READ WITH REGULATIONS 13 (4], T4(3) AND 15(2) AND OTHER APS

OF THE SEBI {SAST) REGULATIONS, 2011, PURSUANT TO THE PUBLIC ANNOUNCENENT umu FEBRUARY 07, 2025
{"PA") FILED WITH BSE LIMITED, {“BSE") (REFERRED TO AS THE “STOCK EXCHANGE"), SECURITIES AND EXCHANGE
BOARD OF INDIA (*SEBI") AND THE TARGET COMPANY ON FEBRUARY 07, 2025, IN TERMS OF REGULATIONS 14(1),
42 OF THESERI SAST) REGLLATIONS 2011

el

IMITED.

o ABOUTTHE
asCupid

1. The iarget company was Incorporated as & pubic limited comgany under the provisions of Gompanies Act. 1956 as.
“Gupid Trade g0d Finance Limited' vide Certificate of Incorporation dated June 27, 1385, issved by Registrar of
Comganics, Mumbai at Maharashira. Subsequently, the name of the Target Company was changed to its present name:

Imited)

SeBl 201

6%

Howerel,

g
: y

SThe fnterest s calculated @ 10% (len percent) per annu for the period of 601 (S tnoked and ane) days starting
2023, pto duly 31, L

Ihair Equity Sharas in e Offer),
2 08,2023, Erramil sad {*Acquirer 1) and Rodriques
gty Ok 7} Mt 0 e ol g oy oarb T
Gpan Offer an Decamber 08, 2023 (Daie
it PR b i raqmrid tnbe uwan) in fars Mﬂagu-annn 4 of SEBI (SAST) Reguiations, 2011,
However, the Acquirers Intend to fulfl their abligations Uner the SEBI (SAST) Reguiations 2011, by iving 3 Pubéc
alan Offr Price 023, upls

July31.2095

fresn Certficat P
] Canestos Varar’ s s W wlhe e o o Gy s o e T e el L e ) OB.024 By RIS 1y i bz u| he Targe Company at i mezing he o ricay February 07, 2025, approved e fsieot
apital Py A i 10.10,591 (TenLakh

Reguiat SEBI (ICOR) Requiations, 2018 2 Dfice ofthe Tatget Comoany s gresently siuated st Block No. 2, Pare Nagar, near BNG Hospta SV oo PR sz' vt Exly Shee af face vale o1 € 107 {Rupees Ter ) ach on refrental basis
{b) *Egty Shares" or “Shares ™ shall mean tha fully paid-up pouity shases of faca vaiue o 2 10/~ (Rugees Ten only) each of Road. Kanawall (West), Mumbal, Maharasha, 400067, Tl No: +91-8007894999, Emait cs@cupidalcobencom; tegeasanting 1,75% (One polnt Seventy Five) of Emerging Voting Share Gaptal of the Target Comaany, out of which
the Targat Company, JWelies wiARCIRUisioole  can, 5 . 9,05,441 (Nine Lakh Five Thousand Four Hundred and Farty One) Equity Sheses to Acquirer 1; 94,550 (Ninety Four
{e) " Existing Vioting Share capial” means paid up shane cagilal of the Target Company prior 3 "} afthe Target Company is L1 1010MH1985PLCO3666S. Thousand Five Hundred and Fifty Nine) Equity Shares to Acquaer 2 and 10.591 (Ten Thousand Five Hundrad and Ninety
00,000 (Rupees Ninety Six Lakh only) divided inin 9,60.000 (Nine Lakh Sty Thousand) full paic-up Equsty 4. The Terget Company is inthe business of IMEL (indian Mad Faceign Liquor) - Distled, Polable Alcoholic Beversges ~  ne) Equiy Shares to lender 3 under Secsion 62 of the companies Act, 2013 and in ferms of SEB (1GOR) Regulations,
Sharesuﬂmmkmﬂw {Rupees Ten only) each, held by the public shareholders completefy: Whisky, Rum, Brandy, Gin, etc., Malt Spiit, the World s 0 by
g - eans 5,78,90,591 st Laih Ninaty v T Taop! ey s W biskise spegabig M Pk [y QuisourcingBuying, e WreAlotiess othe Taruzltumoany
Nmsthel tuly ! 10 (Rugees the Target end prodcts, operalion, making In uy February 07, 2025,
0. operitive unls operalions, steing wn\vam. partnering withthe unis — identiied upaa careful due iganca on all msanugn.rmE.ghtHMSJcﬂn.erun|ew5”am & et il 1 e PG (Rt Sy umy;pgr
@ " " orPACT fronts of busingss. The Targst Campany oes buying, leasing. contracting, develaging awn beands (trough 3rd parbes / w801 10/~ (Rupees 26% (Elght ot T
il "Loan Agrezment” shall mean laan agreement dated Dacember 08, 2023, enlered inta batween Acquirer 1, Acquirer 2 subsidiaries), 1o cater a8 seqments of the markets of Pan india, a5 wel as 10 grow awoml Playsr \I‘Mh hign-uality un[)MEmrqmq Vating Share Capital of the Tasget Company, out of which 35.00,000 (Thirty Five Lakh) Convertible
‘and Samavedam Si venkzta Rajeswara Rag | Lender 3 {callectively referred to as “landers") and the Target Company, raducts Warrants 10 e 10 be allothed to Avguirer 1, 1,00,000 (One Lak!]tnuverim\kWi\mn(cammhea\\umutuﬂcmmr2
pursuant 19 which 1o Target & has avaled loans, wilh ights to ooty s of Do 5. AS o7 ate o1 095, th Autionze Shae Capaal of o Tamet Comgany 2 100, DUDW’(ﬂupensUnl CroreOny)  B.00,000 (SxLa Warranisare
Tjrggﬁ:wpaw comprising 16,00,000 nnnmm Eqully Sharosoffaca value 01 10/ (Rupeas Ton onl) each, The lssued, Subscrbed. 1 be allofid fo  publc sharshader of e Transferor C(Krl[la/\v vt Secion 52 01 hecompanios A2, 2013 i in
9 - ¥ 21.30,591 (Fiva Crota Twenty One Lakn Tty Thousand < Paid 5% Hinety SicLakr only) comprisingof9.60,000 (NineLakh  tarmsof SEBI
rweH.mdreu«numneffune)Ewwsrﬂresmd»ﬁ 00,000 {Farty Eigt Lakhs) Canvertibie Warrans smy'muusand]mu-mhamcmc! uluml“ﬂf wpees Tennly) e, (Source: wivwmes gov ) 5. - Further, parsuantto the arget
h b0 tender teir Equity *Sybjeet afera o Trget Company, e Buardof Bomgany, Transteror Comeny and oec snarehokers of ne Tvansfemmmnnmy the Hoard of Crectars of the Tivqra
snmsmmcnpenum. n[uplmﬁ«cquum PAC, Transfasar Company (defined besaw) and any person deemed {0 be a:reresrsafme werComumamerrmesmnefmnfmy February 07, 2025, has passed & resolution o incyease  COMDANY ot ek meeling held on Fiday: Febiary 07, 2025, subject to the aporoval of the sharshokders and the ather
achag in mmm wilh them, pursuant o and in compliance with the: provisions of requiation 7{5) of tha SEBI (SAST) the actharised share capital af the Company from Rs, 1,00,00,000 (Rupees Dne Crore Only) divided inta 10,00,000 statutory authorifies, authorized a preferential allatment of 5,11,20,004 {Five Crore Eleven Lakh Twenty Thousand} fully
Hegiations ; Equily Shares of Rs. 10/~ each to Rs. 63,00,00,0000- (Rupees Sidy Three Crores Only) divided info 6,30,00,000 (Sic piti-up Equity Shares of face value of ¥ 10/- {Rupees Ten only) each on preferential basls representing 88 30% (Eighty
) “SEB” mey\s|hese|:u|mgsarﬁEmhaﬂusﬂuynn”m Crore Tty Lakis} equily shares of s 70/ pach. Eight point Thity percent) of Emerging Voting Share Cagitalof the Target Comgany for consideration other than cashii..
A} “Transferor Company” " ted (*CIPL| & Ason date of this DPS, except for the Converfible 0 against the acquisttion of 4,50,00,600 (Four Crores Fifty Lakivs) equdy shares of TransTeror Company ata prica of 3 60/
‘ ' 7l 1
{6 “Tendering Poio” means th parad of 10 flan) Working Days thiog which te Pubic § todertior s Horeatana {1 parly padEquty ) b e S ﬂ‘i:ffs Sy oaky) et 0y pl- - Fqlly Share; ot of ket 08151, 5{:””: Choue L35 40 Ky D'“rf"l’;ﬁ:ﬁ:
i e Offer ter which are convesfible inta Equity Shares (sush as depository raceits, fully convertils debentures, warrznts, or
Euly st %090 ke : sk oy e M R Seventy Thausand Four Hunre) Equfy Shares ae o be alloted o Acquire: 2.and 2 50,67, 833 (T Grote Sicy Lok
{l)“Working Day" has the the SEBI (SAST) Reguiahions, 2011, as amended Spieasiackoghons) ki smd by e Targel Compsn. Fighy Ssmn'lmyusawiu}'u Hunorad and Thiny Tree) Equlty Shares o ihe shaseholdes o e Transforor Corpan,
| ACQUIRERS, PAC. SELLERS, TARGET CONPANY ANDOFFER: want 10 BSEJNM% gn 2015010124 cd gy 01, OIS ﬂm[qm\y sms o the rargmﬁo:ﬂuig ik ACL 2013 Aot and Crimtor vt i,
3} (NFORMATION ABOUT THE ACGUIERS ALONE WITH PAC: st asrowoksd WAL ¢ 1 ik o th e of e Tagel Gorany T the poposes el 55 a it it s g

ErramilliVerkatachalam Prasad {“Acquirer 1")

{1} Acquirer 1, an individual aged about 58 years, §io Exramil, E
1133, Pragahl Nagar, Opp. JNTU, Nizampet, K.1., Rangareddy. Telangana, 500090 Tel; +91 9985511964, EWH
prasad@cupidaicobey.com.

i) Acquirer 1 from University of Poona; Pune. He has Gver 30 Years
af axperlence In areas ke Stesl Manafacturing, product Gaveloprent and supply chain management. ACauirar 1 is
Currently facusedinfothe brewing and distley industry.

{li} The Net worth of Acquirer 1 as on December 31, 9024 is Re. 270,58,99,097/- (Rupaes Two Saventy Grore Filty-Eight
Lakhs Nmely i Thousand Hiel Seren Oy} s cerited by CA & Chindra Setar (Membership No: 214134)
Partnar: Mumber. 01228 A floor.
amm 350l 1 i, A L opl, ol SEOOCMAS Mk N, 51 SO0

ary 18, 2025, bearing Unique Documant identification Number

{UDIN) - 252|41345MHIMHH104

Desember 03, 2024, vids BSE Noflce No. 20241 128-1, dated November 28. b Sinca the sharas were suspended
from trading during the rekevant pariod, no shares were braded during the relevant period of Decembar 01, 2022, o
November 30, 2023 S theeg
{Source: hittps:/www. bseingia

of ARt {0 S oy 2 Scnp i

512361

CUPIDALBY)
{an). s o0 he dte f this DPS, e shares of e company av rading under Enhanczd Survellanc Mezsure (Esw
STage 2, (Sourca; waw bselndia: com)

& The Equity Shares of Tarpar Company are not frequently tradad an BSE, swithin the mazning of explanation provided in
Reguiztion 2() of the SEBI (SAST) Reguiations, 2011 (Source: www bseindia com). (Further citass pravided
pararaph IV Offee Price balow of this DPS).

10, The koy financial information of the Target Company, a5 axracted from (s unaudtod imited reviswed financial

ine 31, 024 & as al and for each ol e tree (3)

soughtattne Extra Ordnary General Meeting [ ECGI )ln:c!l:.mmruhﬂay Marcn 04,2025

Acquirers, Target Company, Transteror Company and the Transferor Company

shars putchase agreement daled February 07, s, amusL mmsewes o record fhe matualy agreed terms w

conitions for purchase o the shares of Cchet Indusiries rnsferor Company’)

taie of e Taigl Conigay Pursuan b e i acquisiion, e et Company wi e i J00% mlem

Crochel Industries. Private Limited. Past complation of Offes, e Tanget Company proposes. to make the Transferor

business of
manutacturing IMFL and breweries which wil benefit il the slakeholders associted with the Company including
shareholdars atlarge.

8 Pursuantto the proposed preforeatialissus, the Avquirees aisag with PAC wil hokd 51.19% (Fity ong point Ninetoen

9. Gonssquest
0 Acquirers (Bicucig "PAC mmne zeuaz 167 (Two Crote Ninety So¢ Lakh Tty Twa Thausand One Hundred and

i M 1 financia year 31,2024, Mareh 31. 2023, and March 31, 2022, is a5 setout below: Sty
smaale*aimv.s' (€ inlakhs except EPs) 1€ gzt Company. Purstant 1o wowseawermm issue, e Acquiers aeng Wit PAC wil be holding substantia
Malullwﬂmmm: Designation Hature of Percentage | Listing (T oT] stake 1 ine Targt Company. Accordingly, |
Interest %) hoiding | status Particulars. J Kuditsd the = (Sbﬁ?j:qu\mns.emw. A .
> o | 4 Y
E"““ e AL s Lo (i e | g [ | GI0% [=E the Regulation, 2011 and subjestto terms and condsion sat autn this OPS and he Letierof Ofer that i will be dispatchad ta
Forte Spirts Private Limited rector Director and Sharshoicer| 45.00% jat Ui ".',"m'm" 1 EBI (SAST) Regulation, 2011
Rinpoghe Spits Fiivate Limited Lanaging Diertor| Drecta ard Shrehulce| 70.00% ot Usfa . il 1. Asper Regulations 26{8) and 26(7) of SEBE (SAST) Regulations, 2011, the Board of the Target Company is required to
e e Dieetor e Sharshoioe ] 50.00% e 2024 204 2023 2022 constinte  commitee of ndependent Difectors, 1o peawid 15 writlen reasoned regommendation on te Ofer ta the
Surakshala Dizbetic Centre Private Limited| Direotor Dirzctor and Shareholcer| 50.00% at Lt 76.35 96.55 5.78 8527 atieast twro working days before the
rochel nfusis Prcate ot ockor i :':smmmna_ A oilsed| | PromtiLoss) Aftar Tax 15567) (888 2600 23541 commenzemant of the Tendering Periad in the sama Acwsaper where the DPS of the Offer is pubshed. A copy of the
ushin Ferro Alloys Ingia Privats LIAEg | Director Tiveutor and Sharchiler| 80.00% ot Listas Eamings Per Sharg (EPS) - Basic. (0.59) Basic: (0.93) Baslc: (2.71) Basic. (2 45 £8I, BSE i
Srilab Distillesies Limited rector Directar and Sharsholcer| 73,38% lat Lista Basic and DMuted &) Diluted: 0.59) Dited (193) | Olted: .71) | Ditod: 2451 | T‘h‘s‘E:‘Qlarl i e I —
Brewing Wizards Prvate mite Director Director 000%  |Notiisted | [Farw I T25.70) T20.03, Tir T
m Siah gmm Privale Linolsg Dirscior Tieclor g Srarehaiaa] 84,09% [ HotListsd i I (15370 et} R ' 1 1a. e prmary oblective of the cquires ant the PAC (o the above mentoned aciston & substanta acqustion of
Sriab Acobev Privatg Limied Dirsctor Director 0% Nt Listad ome Sz voing s fnjh

fSoum:'wwwmca oI and Wik BSEnIa.Com) Sheiworth = Equy Share Capital+ Other Equiy Rpe e Board of Dweciors of the i

A5 pér e faess SUbHSSIonS ade to BSE Limited ('Stock EXehange ) by e Target Company, Acguier 115 WISCROS6035 3 (Source: www bsaindi corm) il lsppishaliods il

{6) Except35 wentoncdin i (v} above, Acaura | e sy il bt AU L
st o Al ey o ; ) SH [ Wame of the Director | Curren Designation [ Date of Appointment Tt carret and grogasesd sharehokdng of the Acauers along wih PAC in the Target Company #nd the detads of the

() Acquirer 1 PAandhis DFS. 1| Exramini Prasad Chairman & Nanaging Dirbetor DB171117 | Data of Initial Awmnm,em

{vil) Aﬂbuuub( é?"lzsn ;?::m;‘ednmy;q;w S:;m: o wmrgh rlghts of rr:;:arqm Eugm';fal\yhur:wé‘u-:l |1h; :sng Doauge ;»é Le: Venkatachalam o8t Details Roquirer 1 ‘Aoquirer 2 PAC
Fabruary 07, 2025, and the date ol is DPS. However, the Asquirer 1 s agreed fa subseribe 208 (One Grore A3 Chairman Mhnagmg
Fiftaen Lakh swsEuz»nmsm T Hundredt and Eight) Equity Shares and 35.00.000 (Thirty Five Lakh) warrants in Director from 14/ "m“'m‘_" “;.“;“':;:::f" m:‘j“i‘
the pri AOISEBI (2 | Arpit Ashwinohia Shan | Non - Execulive Indepenteat i 7
(SAST) Reguitons, 2011, Difegtor 15012024 of e cate of FA il [ il

2 Rodrigues BhagvandasLily (*Acquirer 2°) 5| Bagvandas Lily Aodrigues| Non-Executive - Nan-indzpengent 0.10% 00 0.00%

{1} Aequirer 2, &n Individuat aged about 86 years, Djo Ambrase Rodsigues, is hawing har residantial address as 1133 Director 08226366 08122023 h d to be acquired under Proposed Preferential | 1,50.67 2088 145548585 il
Flvag;h‘:ingagav” Opp. JNTU, Mizampet, KV, Rangarecdy, Telangana, 500090, Tel: +1 9852533211, Email |4 | Ninad Mau Ohun gnn-{Eeriw ndepenent ot ssonan i 25058 2518% 0.00%
e i oo irectol L h PA date and the DPS dat il il i

(i) Asquirer 2 has complatad her Bachelor of Kedicing and Bachelor of Surgery from Bangalare Universiy, Bengalury Sha |5 | &n Verkats Tan| HonE: o Independant e A EF uuél% Un;% W\!,%
ias over 37 iahct Samavedam Director 10347788 101012023 —

i) The Net worih of Acuwer 2 as on December 31, 2024, is Rs. 173,77 62, \'Rl:;lees One Seventy-Thres Grore (B | Erramilli Rishab Won-Exzcuiive — Non-Independant Etl:“yr ;""v’ﬁuﬁ':ﬁz:;& :‘l;:u asquired in this Open affer Ee]ugz 03'3%

Twa Thaysand (Mambership Diresior 10688381 28108/2024 4
No. 214134}, Partner of & Chiandra Sekihar & Comy 0122815 haing heroffce ot Fiato - (Soxroe: v G gov iy and W s £ Post Offer Shareholding, a5 of 101 working day after 3,052,167 -
01,4 o By cpend s, o s, Lk, tyderabad SO0, Mobe Numbar 310859100500 clasing of Tendering Period {assuming full scceptance 52.65% 0.00%
Emai il certiicate dated January 18, 2025, bearing Unious Document iderificalon ) DETAILSOF THE OFFER: under the Open Offer)
Number(UDIN) - 2521 4134BMHIMIT210. B ot e A e

(] 5 Tedatilsofesame g 4 rpad vath Rrwamn men it Regulaion wz(g]ms af the SEBI \snsm anulmvms 201, 1o the Pubic HueLCoony,
art a5 080w y : 000 i LSy Towsac sy Sl e il ?'\avﬂmldam e ] Thuusnﬂdj Equity Shares which represent 100% (one hummd

5r[ Name of fhe Companies Desipnali Hature of Percentage | Lisiing of% 1)~ mupanmnuuy)mcmcnus.mm,mpm mmq B

No Intarest AK) hoiding | stats. {°Offer Size"),atan oftee rice of ¥ 70/ {Rupees Seventy ony) nglusive atan okt e e B L bedas e

1 and Noa-Execut Difactor 0.00% |BSE terest @10% (ien p!rﬂe'h ‘per annum (for delay In making open offer} | . T 108 (Rugees Ten only), per bl e arge 5 .
Nar-indegendant {*0fter Prica"), subject In thi tesms and Gondiions mentioned in the Public Aniouncemien and t be st oul i this = ¥ T0 T SR g s
Dedailed Pubbe Staterent (DPS’) and the Letor of Offer (LoF") that e proposed fo be isued for he Offr in :!:m?z" 00,000 Gonvertitis watmants 10 e aioted 1o Acquirer 1 and 1,00,000 Convertibie warants to be afctad to

| Diecto
L

augordance with the SEBI (SAST) Ragulations, 2011
“Publy 9,60,01 Lok Sixty Thousand) Equly Shia

Hewever, 26% {) ol e

Hence the Offer Size (as

Share Capita
1

§The interest is e:af:umr-a@ 10% {1an parcont) per annu (o Ihe penad of 80T Sk hundred and ane) days starting

I, OFFERPRICE

by st sl e e ey st o A e Lo e sk s Al

The 151H of Equily Shaces of Target 1. A5 0nthe date
s DFS, the shases.of the company a7e racing under Enhanced Surveilance easure (ESM stage 2. (Soarce:

www.bseindia com)

SEBI (LD it

6 2023, 0oto July 31,
{Saurse:win ez govimand wi bseinc o) heiFEquity Shares I the Ofie), 2 iy imel
A e e st i by e e o 5 e s cilencar ‘Relevant Perid"),
he com} tor gelay in n\amw npar\nlférlle 10°/- (Rupes T o), pox Euty S7ar Ol i) sgogding 102 ot Date of Public Relevant Periad  (Total n. of Equity Shares| Total no. of alized
(4] EXCHtas mentioned n o point () ahows, ACOUEF 2 iEMer nolds any y n0¢ oS oty T Lashs anly) which s determvied in accordance with | Announcement raded Tisted Eq
any inany ather compan mm E(?] 2011 calendar months priorto|  Shares | (as % of Equity
bt Sl Targetl e dats of the PA and DPS. *The nferest is caleLated @ 10% (fon parcent) per anaum 1oy the pariod of 671 {Sir ) days starthn L bl Shares listed)
(v} Acquirer 2 has ot acquired any Equiy Shares or voting ights of the Target Comsany betwezn the date of the PA o i ke ,,g,m,_r;r e 7 > e, [Decemoe 03, 20235 December 01, 2022, 10 T 960000 [T
Fery O, 2026 0 0 el o 4 DS Mo fcire 21 e s oo | 404009 D008 ey v i Wovember 30 2023
iy Four] tyroe Aenton 22Af & TheCTerFrice e Acquirers, e e (1) (a) of the SEB (‘Relevant Period 1')
" 2011 ebraary 07, uary 01, 2024, 10 : 60, 4
S8 (345" Regulaons 2011 i February 07, 2025 February 01, 2024 81434 960,000 T45%
3 Emamililshab {"PAC") 4. The Offer i§ not condiional upon any minirmm leval of atceptance i terms of Reguiation 19 of the SEBL (SAST) danuary 31, 2025
PAC, years, SfoErremili i Regulations, 2011 (Relevant Period 2)
235/236, FlatHo. 201, Venket D Vile Apartmonts, Vivekananda Nagar Galany, Kusatpaly, 500072 5 Thsch 204; *Pursuant to BSE Hotice No zmsmm—u dated Janvary 01, 2015, the Equity Shares of the Tamel Gampany were
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